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CENTRAL ACMINISTRATIVE TRIBUNAL PRINCIP oL BENCH

0.A.No,1814/1988 /;"
/£~ day of October,1998,

New Dalhi: Dated this the

"HON 8L E MR, Se Re ADIGE, VICE CHAI A7 aN ( a)

-,

1. Ms,. SDnu Bakshi,
(Phsically Hendicapped)
d/o shri Mohan B=z2kshi, -
H=21, FEast Chander Nagaw,
cali’ No o7,

New Dalhig

- 2, Mse Usha Jakhu, .

(schedulad -Caste),
d/o shri Geet Rem Jakhu,

. 8/447 R.K.Purem,
New Delhi

(By adwocate: shri H, C, Shama)

FREEE ﬁpplicants{'

Versus

Union of India

through |

Secretary, , o

Ministry of Urban affairs & mployment,

Ni man B'l'ieiuan,. : B .
-_Neu-Del hie ’ o e v+ R@spondent.

(8y Advo cates Shri VSR Krishaa)
0O RDER

HON'BL £ M8, 5. R, ADLGE, VICE CHATAY AN ( 1)

foplicants impugn respondents! yarbal

orders teminating their services w.e.f. 3.10,98,

'. 2, : It is noi;. denied éhat appiican’qs wers
initially appointed on daily wags basis for 89 gdays
vide order dated 4.3,98, uhich .@s sub saquently
eXxtended for further s?i*Xtyk-dayS with effect
f‘«mm'} 4,598 vide orders of even date, and yet
again extended for 89 days y.e.f. 6.7, 98 6r till

the vacancies were filled up by regular incumbents

whichever'was earlier. This further order made

)




—2- A N

it clsar that services of app.li\gants would in
any case be teminqt-ed by 3;5510.98 and no reguest

for further engagement would be entertained,

3e " Respondents state that regular

inocumbents selected in accordance with rules have
éince b-ecam;a availableg and it is therefors not
possible to continue applican'té in service.

4o .mplicants," counsel has handed over a2cross

the bar the photocopy of a d cument (taken on
:ecord) dated sﬁg;%QBpufportedly extending

the tenure of one 9nt.S.Nevi for a further
period of 60 days w.2.f. 2,998, He states that
this person is junior to applicants. Even if that
be so, a‘-perusal.c‘vf‘ this order dated 3.9 %8makes it
clear that the tenure of. 9nteS.0Devi has beeﬁ
extended for 60days w.e.fe 2.9,98 or till

regular 1ncunbent8 become available, uhic"neuar

is eanler, and in any case there. services will
alsg stand teminated u.e.f. 6.10,'98 and no request

for further engagenent will be teminatedé .

5¢ In the result this 04 varrants no
interfe r_enceland is dismissed, with the observation
that while disengaging the services of such
daily ué\ge sppointees "respcm dents should follow
strictly the principle of; Mast come, firpst ‘go",
Interim orders are wacatede No costs.

| { SeR, orre% :

VICE CHal RYAN(A) .
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